7605 Railway

Mr, Deputy-Speaker: The question

“That leave be granted fo in-
troduce g Bill to authorise pay-
ment and appropriation of cer-
tain sums from and out of the
Consolidated Fund of India for the
service of the financial year
1966-67 for the purposes of Rail-
ways."

The motion was adopted.

Shri 8. K. Patil: I introducej the
Bill.
13.40 hrs,

APPROPRIATION  (RAILWAYS)
NO. 2 BILLt 1966

The Minister of Railways (Shri
8. K. Patil): I beg to move for leave
to introduce a Bill 1o authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
service of the financial year 1985-68
for the purposes of Railways,

The Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for
the service of the flnancial year
1065-66 for the purposes of Rail-
ways".

The ‘motion was adopted.

Shri §, K. Patil: I introducet the
Bil.

13.40} hrs.

APPROPRIATION (RAILWAYS)
Bill, 1866—contd.

‘The Minister of Raillways (Shril
B. K. Pati): I beg to movej:
“That the Bill to authorise
payment and appropriation of

certain sums from and out of the
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Consoidated Fund of India for

the serivce of the financial year

1866-87 for the purposes of Rail-

ways be taken into consideration,”

Mr. Deputy-Speaker: Motiun
moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the service
of the financial year 1866-67 for
the purposes of Railways, be
taken inty congideration.”

Shri U, M. Trivedi (Mandsaur):
This is an Appropriation Bill and [ am
not going to take much time, But I
would refer briefly to two or three
points,

During the budget discussions, two
pertinent questions have been vexing
my mind—and that shiould apply with
equal force to the hon. Ministers con=
cerned—and those are about the class
1II employees on our railways. One
point creates a lot of irritation every=
time I think about it, because as a
lawyer it has been my misfortune for
nearly every year to deal with cases
of departmental inquiries where ulti-
mately the cases are dragged in the
courts, and where prima facie patent
injustice had been done to the em-
ployee. This injustice stems from the
fact that the inquiring officers are
generelly prejudiced, being officers
superior to the persong against whom
the inquiries are held. The remedy
that is available in the High Court
under art. 226 is generally limited to
any breach of the rules; the facts are
never gone into.

To remedy this state of affairs, I
would make this plea to the hon.
Minister. We agre all men in the street
we know the difflculties of the ordi-
nary class ITI men. The point for
consideration is whether the time has
not now come tp establish a gort of in-
dependent administrative tribunals,
even though they may be within the
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railways, to adjudicate upon offences
commitied by railway employees in
their employment in the railways.

The second question concerns the
imposition of heavy penalties on class
III employees .Year after year as have
a budgel where we calculate that a
certain expenditure is necessary, It js
voted by the House, Yel it appears
that class [II employees, particularly
those discharging cemmercial duties,
are always subjected to heavy penal-
ties of such a nature that for years,
one, two, three, four, ten—parmanent-
ly—they are deprived of their :ncre-
menls and promotions. In cusres, where
increments are withh:ld, their future
is affected. With the nel result thal
most of them suffer for years together
tremendous losses. For a loss of only
Rs. 6 an employee—1 have onee caleu-
lated this—wag imposed a punaity of
Rs. 18,000. Thig is out of all propor-
tion to the offence. Instructions must
issue from the administzation o the
divisional officers that surh heavy
punishments should not be meted gut
to the employees, particularly in these
days.

The third point that strikes me 13
this, Where there his becn upgraaing
of posts, somehow the adm'nistration
is mot quick cnough to give actual
effect to it

The Railway Board decides. for ex-
winple, that certain posts are upgrad-
ed, from Rs. 100 to Rs. 150 Yet crders
will put issue from the zonal head-
quarterg to say Laat the pusts  have
been upgraded, with  the pel
result that though  upgrading
has been sinctioned by Guvern-
ment, the employee cdorz not get
the benchAt of it for nearly » year and
a half, in some cases for three years.
In such cases, there is al:cady a ore-
vision in the budget of uhent Rs 17

lakhs. Proper utilisation must he
made of this provision sn that em-
ployees whose posts have breea  up-

and

graded get the financis) henelit
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There are many other complaints.
Sinie 1 have already placed them be-
fore the House at the time of the
general discussion, 1 do not wish to
reiterate them. At this stage, I will
only request the Minister to see that
these very patent grievances which 1
have mentioned are taken into consi-
deration and nccessary action taken

ot wey qviE(wE) e
wgeg & %9 oF q1q Aga GO F
47 wgrea ¥ fav § Frdge s TEm
Wk ag § wmfm &w & Ay
L FITSOy

Bhri 8. K. Patil: This cannot be in
the Appropriation Bill stage

ot gow o : ug Fartar WA
v faeet gras A7 AT F AT
R G Az T A ST A
FTRT A% fow wgr 9 71 g Al ol -
% TN ¥ AT AV T A W o
& argar 3 fr IR apwer o S

q® APTT gEen 919 AR S E
o & war Afwdm

Shri 8. K Patll: If the hon. Mem-
ber writes to me, I would surely go
into that.

So far as the request made hy my
hon. friend, Shri U. M, Trivedi, fis
concerned, surely the points he madn

are very importani ones. As repards
having some kind of an inter-
departmental tribunal so thal judg-

ment could be given ss quickly as
possible, 1 can understand it. But
how it could be done has to be consi-
dered because It is a new thing, I
thall examine it. Something should
be done by which the maiter is ex-
podited, He does not want a body
outside the department. Within the
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department, there should be some
kind of body which will dispose of
cases expeditiously. I can understand
it,

Coming the question of oppressive
fines, he mentioned a case where a
class III clerk was made to pay
Rs. 18,000. Surely, it must be very
oppressive. It is possibly because
everything has been counted, loss of
pay and many other things. I shall
go into that and find out. The punish-
ment should not be so deterrent that
the man simply goes out ol service,
That certainly is very hard.

The third request is really very rea-
sonable. When a post is upgraded,
the man must get the upgraded
salary from the date of the upgrading.
That could be attended to.

Mr. Deputy-Speaker: The question
is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fungd of India for the service
of the financial year 1068-87 for
the purposes of Railways, be taken
into consideration”,

The motion was adopted,

Mr. Deputy-Speaker:
is:
“Clauseg 1 to 3, the Schedule, the En-
acting Formula and the Title stand
part of the Bill”,

The question

The motion was adopted.

Clauses 1 to 3, the Schedulg the En-
acting Formula and the Title were
added to the Bill.

Shri 8. K. Patll: 1 move:
“That the Bill be passed”.

Mr. Depuiy-Speaker: The question
is:

“That the Bill be passed”.
The motion was adopted.

MARCH 24, 1966

7610
13.50 hrs.

APPROPRIATION (RAILWAYS)
No. 2 BILL, 1966—contd.
The Minister of Rallways (Shri B

K. Patil): 1 beg to move*:

“That the Bill to authurise pay-
ment and gppropriation of certain
further sums from and out of the
Consolidated Fund of Indig for the
service of the financial year 1965
66 for the purposes of Railways,
be taken into consideration”.

Mr, Deputy-Speaker: The questiom

“That the Bil] to authorise pay-
ment and appropriation of certaim
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1965-
66 for the purposes of Railways,
be taken intg consideration®.

The motion was dopted.

Mr. Deputy-Speaker: The question
1s:

“That Clauses 1, 2, 3, the Sche-
dule, the Enacting Formula, and
the Title stand part of the BilL™

The motion was adopted,
Clauses 1, 2, 3, the Schedulr, the Em=
acting Formula, and the Title were
added to the Bill.

Shri §. K. Patil: 1 move:
“Thal the Bill be passed.”
Mr. Depuiy-Speaker: The questiom
is:

“That the Bill be passed.”

The motion was adopted,

*Moved with the recommendation of the President.



